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TAET UHT IH % STTEUFT r Sa1 HeIT shl =TT el gl
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'S ST, AT AT ot § &F SO SfY IHE AT o ST FAqTT S{TUT| §eqw TTierent<y smaiyar
T T AT TRl FIAT TATGHE 6 HTEAH F GAATS T FTE T&TT FHIT ST VLT THT g | i gars
F 91T 3T AT ATFLTF T AT TAH TTEHTLT G AT THAT ST ATAT AT 6T ST FA F ATF, AT
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1 [252 AT 8527  [FgHI M |0-35 3540.98 |0.354 23 arfarer
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8 a7 &
qT
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1. [EATHET FAA 0-35 3540.98 0.354
0-35 3540.98 0.354
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MINISTRY OF RAILWAYS
[South Western Railway(Construction Organisation)]

NOTIFICATION
Bengaluru, the 2nd April, 2026

S.0. 1720(E).—In exercise of powers conferred by sub-section (1) of Section 20 A of the Railway Act 1989
(24 of 1989) (hereinafter referred to as the said Act), the Central Government (Ministry of Railway, South Western
Railway, Construction Organisation, Bengaluru Cantonment) after being satisfied that for the public purpose, the land,
the brief description of which has been given in the schedule annexed hereto, is required for the execution of the
Special Railway Project, viz., “Construction of ROB in lieu of LC No. 131 at Arsikere- Habbanaghatta at Chainage
162/700-800 (Habbanaghatta Kaval village),” in the state of KARNATAKA, hereby declares its intention to acquire
such land.

Any person interested in the said land may, within a period Thirty days from the date of publication of this
notification in the official Gazette, raise objection to the acquisition and use of such land for the aforesaid purpose
under sub-section (1) of Section 20D of the said Act:

Every such objection shall be made to the Competent Authority viz., Assistant Commissioner, Hassan and
‘Arbitrator’ viz., ‘Regional Commissioner, Bengaluru” for Construction of ROB in lieu of LC No. 131 at Arsikere-
Habanghatta at Chainage 162/700-800 ( Habanaghatta Kaval village) in writing and shall set out the grounds thereof
and the competent authority shall give the objector an opportunity of being heard, either in person or by a legal
practitioner, and may, after hearing all such objections and after making such further enquiry, if any, as the competent
authority thinks necessary, by order, either allow or disallow the objections.

Any order made by the competent authority under sub-section (2) of Section 20 D of the said Act shall be
final:

The land plans and other details of the land covered under this notification are available and can be inspected
by the interested person at the aforesaid Office of the Competent Authority viz., Assistant Commissioner, Hassan.

SCHEDULE
Brief description of the land to be acquired, with or without structure. falling with in the proposed Special
Railway Project of Construction of ROB in lieu of LC No. 131 at Arsikere- Habanaghatta at Chainage 162/700-800
(Habannaghatta Kaval Village) in the state of Karnataka.
DISTRICT: HASSAN
HOBLI: KASABA

TALUK: ARSIKERE
VILLAGE: HABBANAGHATTA KAVAL

SI | Sy | Land Owner Total Classification [Extent required| Extent in| Extent | Trees & | Building
No| No Extent as of land for acquisition | Sq Mtr | in Hec Plants & others
per RTC details
(A-G)
1|2 3 4 4 5 6 7
1 |252| Shri Kasturba 85-27 Bhagayatu 0-35 3540.98 | 0.354 {23 Coconut -
Trust Paravagi (Big)
Pratinidhi
15 Coconut
(small)
8 Jungle
wood
ABSTRACT
SN Name of the village Extent of acquisition (in Area)
A-G Area in Sq Mtrs Area in Ha
1. Habbanaghatta Kaval 0-35 3540.98 0.354
Total 0-35 3540.98 0.354

[F. No. W.271/CN/BNC/2025-26/Land SRP/1727]
PARDEEP PURI, Chief Engineer-11I/Construction
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